139 Writtn Answers

(b) A statement indicating the total
estimated expenditure and the year by which
these 31 projects are likely to be completed
is attached. [Pluced in Library., See No.
LT. 4446'73]
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Exploitation by certain Insurance
Companies
2718, SHRI SOMNATH CHAT-
TERJEE : Willthe Minister of FINANCE
be pleased to state :

(2) whether the attention of Government
has been drawn during 1972 to cases of ex.
ploitation of common people by certain
Insurance Companies which have not yet
been nationalised ;

(b) if 50, the nature of the exploitation
and

(c) thesteps tauken by Government to
curh the exploitation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SIHRIMATI-

SUSHILA ROHATGI: (8 to (o) :
Insurers whose tegistrations for  trans-

acting general insurance  business  stood
cancelled on or  before 13th  November,
1970 were evcluded fromu the scope ot
the Nauonalisation Act. None of them
could have trousacted or did transact  any
new business during 1971 and 1972,  Com.
plaints had been reccived agamnst  three of
these companies regardng  settlement of
claims under  policics issued earlier snd
these have been looked into by the Controllex
of Insurance. In the case of onc of these
insurers the Controller has, in  exercise
of his power wunder section 34C of the In-
surance Act, 1938, appointed an  additionaj
director on the company’s Board to keep a
watch over it

The only insurer which hat been per-
mitted by the (enerul Insurance Business
(Nationalisation) Act, 1972 o transact new
business after nationaltsstion is the Calcutta
Hospital and Nyraing Home Benefits As-
socistion Ltd, This ingurer is cantyly on
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